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t 219.95 	Mr B.K. Sharma, learned counsel 

for the applicant is not available. 

Adjourned to 16.10.95 for admissibn. 
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Vice-Chairman 

  

 km 

Member 

Mr A.K. Choudhury, learned Add!. 

C.G.SC. for the respondents. 

The respondents not to terminate 

the services of the applicant till 24.10.95. 

Adjourned to 24.10.95 without prejudice 

nd with liberty. 

  

16.10.95 
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• 	 :f.or 1 h6 épplicart. 

for the respondents. 

- Hrd. Facts are similar.to  0.A.205/95, 

.For the same'eàsons giv'eèi in' the aider 

on that 0.A. similar order is fit to be 

passed. Hence following order:- 

Under the circumatwces the Executiv 

Engineer is directed to consider th:.. 

question as to whethertheálicant can 

be g1venthe benefit of the above mentioned 

schemand grant him the same if eligible 

and not to terminate the temporary engage-

ment of the applicant till such decision 

is takon and communicat&to the applicant. 

With the above •directions the 

application is dispoaed of at - admission 

stare. No ordor as to costs. ' 

c4 	•_ 

• 	 -J 
6w+ 	

5 	 •____ 

Vice—Chairman 
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IN THE CTRAL AtVIXNISRATIVE RIYNAL: : GUWAHAIT BCH 

O.A. No2Oof 1995 

BETWEEN  

Shri Ramu Shmrna, 
Uliabari chariali, 
Near STATFED, 
P.O.Ulubari, Guwahati-781007. 

S.. 

1. Union of India, 
rsprested by the Secretary, 
Ministry of Water Resources, 
New Delhi. 

2i The Chair man, 
Ctra1 Water Commission, 
Seva Bhawafl, R.K. Puam, 
New Delhi66. 

3.. The Executive Engineer, 
Central Water Commission 
Barak Division, 
Six Nile, Nar.gi Road, 
Khanapara, iwahati.. 22. 

DETAILS 0F APPIiX C2T1ON 

1 • PAR'I OJLARS OF . THE ORDER AGAIN ST W} çi 

THE APP LI CATION, .13 MADE : 

The applica tion is not directed against any 

specific order, but it is made for a direction to the 

respondts to confer te1Terary status on the aoplicant 

in accordance with the guideline under O.M. dated 10.9.93 

and to regularise the services of the applicant in teLrn 

of Judgment passed in O.A. No. 23, 884, 1601, 2246 and 2 

2418 of 1992 and in the orders in terms of R.A. 1654'94 

IRA in O.A. 246/920  R.A. 17 1/94 in O.A. 1601/92 and 

cbfltd. • .P/2. 

S.. 
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R.A. 172/94 in O.A. 2418/92 passed by the Cantral 	1. 
A&ninistratie Tribunal, Principal Bench, New Dekhi. 

2. JURISMCTION OF THE TRIBUNAL 

The applicant declazes that the subject matter 

of this application is within the jurisdiction of this 

n'ble Tribunal. 

LIMITAQN 

The applicant further declares that the applica-

tion is witbin the limitation period prescrtbed under. 

Section 21 of the Administrative Tribunals Act, 1985, 

PACTS OF THE CASE : 

4.1 	That the applicant is a citizen of India and 

therefore, he is entitled to all the rights and proteo.. 

tions guaranteed under the Onstitution of India. 

4.2 That the applicant hails from a very poor family 

and after passing. his 8th standard, he could not purte 

studies because of poverty in the family and had to look 

for a livelihoOd. 

4• 3 	That the applicant was serving under the 

reapondents as ôasualA and/or work charged Seasonal 

Khalasi/Part time Electrician since the year 1989. By 

an Order dated 6.2.89, the applicant was selected as 

casual khalasi @ Rs. 25/.. per day w. a. f. 2. 2.89 to 31. 3.89. 

A copy of the aforesaid order dated 6.2.89 

is annexed herewith as 1NNEJRF i., 

ntd.. .P/3. 
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4.4 	That thereafter by an order dated 31.10.89, he 

was against appointed as Casual labour @Rs.25/- per day 

at R&M Workshop under Barak Division, Central Water 

Cbfllflissiofl, Guwahati..22 with effect from 2,10.89 to 

30.11 • 89 

A copy of the Order dated 31.10.89 is annexed 

he rewi th as NNEXJ RE- 2. 

That in the manner stated above, the respondents 

utilised the services of the applicant periodically 

and his services were terminated from time to time. The 

applicant was also engaged as skilled casual labour/ 

work charged labour, Sesenal Khalasi, Part Time Electri.. 

cian in between at times on daily wage basis @ Rs. 25/-

peE day and Rs.:30/- per day and at times @ Rs.900/.. per 

month. By  an order. dated 14.5.92, the applicant way 

appointed as Seasonal Ithalasi in the scale of Rs.750. 

940/- an 'ad.hoc' basis. The respondents termed the 

appointhie t of the appdicant as wk cahrged khalasi 

and on some occasion,s it was termed as workcharged 

labourer and was never treated better1 than a casual 

labour. Lastly by an order dated 27.4.95, the applicant 

was again appointed as rk..charged seasonal khaiasi 

in the scale of pay of Rs.750-940/u" and this appointUit 

letter stipulated that the appoin'nent will not 

continue beyond 14.10.95. The applicant states that 

the reaidents utilised his services as Electrician 

*.ka simce the time of his initial appoineflt and all 

along been posted at R&N Mechanical Workshop of Barak 

Divi sion, C.W. C. Kiianapara, Guwabati. 	- 

A copy of the aforesaid order dated 27.4.95 

is annexed herewith as NNEITRE- 3. 

Qntd. . .P/4. 
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The app ii can t cz:ave $ leave of the bn' bit 

Tribunal to produce the copies Of the other appoinbnent 

letters to the applicant from time to time at the time 

of hearing of this application. Ibwever, a statinent 

of the period of service the applicant has ridered - a 

i s annexed as ANNEXUM4,. 

4.6 	That the applicant states that although the 

• 	 reapondants rea)ired the services of the applicant and 

other such similarly si1iated persons, for reasons best 

kno!i1 to the reapondents, the services of the applicant 

and other such persons were not r"egularised inspite of 

repeated demands for regularisation. Be it stated here 

that the nne of the applicant was sponsored by Qiwahati 

Employment Exchange and through such sponsorship, he 

entered into the services under the respondents. 

4.7 	That the applicant in this manner has served for 

more than 240 days in different years. The days the 

ateplicant 	111,  worked in different years are shown below : 

Years Days 

1989 333 

1990 28 

1991 319 

192 342 

1993 281 

1994 291 

1995 278 

4.9 	That the applicmt states that the GOvernmt 

from time to time have issued various circulars 

stressina the need for regularisation of casual employees 



like that of the applicant. For instance, a d.rci1ar 

dated 8.4.9t was issued by the }4inisty of Personnel, 

Government of India, wherein guidelines have been laid 

doi and renewed as regards regulatisatiOn of services 

of casual workers in Group'I)' posts. Another office 

memorandum dated 10.9.93 was issued by the Ministry 

of Personaèl etc. Govt. of India wher.n a scheme was 

formulated for grant of trorary status and regularisatiOl) 

of the casual workers. The applicant states that on the 

basis of the aforesaid cirilars and other guidelines 

issued by the Government from time to time, the applicant 

was entitld to be regularised by the respondents7but 

till date the respondents have not regularised the 

services of the applicant in spite of repeated pursuatiOn. 

A copy of the memorandum dated 8.4.91 and 

Mernorandwn dated 10.9.93 are annexed herewith 

as ANNEXURESU'S end 6 respectivelY. 

4.10 	That the applicant states that the respondents 

ouqht to have zegularised the services of the appicent 

and Other persOnS working as work-charged seasonal khaasi 

who have rendered long years of serviceto the respondents' 

on casual, work...charged, adhoc of seasonable basis. The 

service of the applicant having been utilised in exploi-

tative terms for years, the Gover.ment being a modal 

employers i*k ought to have bestowed the security of 

regularity of service to the a,plicant. 

}weveZ, the respondents have instead preferred to engage 

the applicant and other such similarly situated persons 

on exploitative terms rather than regularising their 

services. 
Contd. . .P/6. 
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4.11 	That the applicant states that although his 

sercrice wai not regularised by the r,ondents he was 

shocked to find that one Shri aikumar Bala who was no 

workina, in the dapartmt as work..charged khalasi and 

who hails from Jaiaiguri was appointed as teirpOrary 

khalasi by the respondents ioring the claim of the 

applicant. The applicant states that such appoinnent 

was against the policy laid down by the GOvernment and 

Shri Sukumar Bala ought not to have been appointed to 

the detriment of the interest of the applicant and other 

similarly situated work-.charged seasonal khalasi.Ibwever, 

for reasons best knowr to them, the zM respondents 

daprived the application from his legitimate claim and 

appointed the saidperson as temporary khalasi on regular 

basis. 

A copy of the order of appointment dated 

1.7.92 isssued to Shri Sukunar Bala is annexed 

herewith as NN EXURE-7. 

	

4.12 	That the applicant states that he having served 

under the respondents for a long period as work charged 

seasonal lthaaasi and the respondents having utilised 

his service in e,loitative terms, it was the legitimate 

eectation of the applicant to get his service regular. 

i sed. The applicant being simi l.a ly situated to that of 

the respondents in R.A. 165/94 in O.A. 2246/92, R.A. 171/ 

94 in O.A. 1601/92 and R.A. 172/94 in O.A.2418/92 before 

the Principal Bench of the bn 'ble Tribunal, the. same 

Yudgnent will be squarely applicable to the applicant. 

he being i±Izx*c similarly circumstanced. The 

Oontd. . .P/70 
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respondents ought to have given him the benefit without 

compelling the applicant to app roach this }bn 'ble gauxt 

Tribunal. The Central Government being the model employ 

ought to extend the benefit to the applicant instead of 

m&cing him to come over to the Gourt. Howevet, since 

the respondents have turned a deaf ear to the prayer  of 

the arpliQant, the appli cant has been constrained to 

approach this }bn'ble Tribunal for regularising Ii s 

services in terms of the Judgment passed in case of 

similarly circimstnced incumbents. 

4.13 	That the applicent states that the Central 

Acninisttative Tribunal, Principal Bench, New Delhi in 

O.A. No. 223 of 1992, 0.A.No. 884/92, O.A. No. 1601/92, 

O.A. No. 2246/92 and O.A. No, 2410/92 filed byl<halasis, 

carpenters, Mistries, Motot Mechanics, Drivers and 

Electricians under the Executive Engineer, Central 

Water Cbrnmission, R.K. Purarn, New Delhi by a common 

Judgment dated 10. 2.94 disposed all the applications with 

the following directicas : 

The respondents shall prepare a schene fox retention 

and regularisation of the casual labourers employed 

by them. For regularisation, all those who have 

completed 240 days of service in two consequtive 

years should be given priority in accordance with 

their length of service ; 

Those who have completed 120 days of service should 

be given temporary status in accordance with the 

instructions issued by the department of personaèl 

from time to time.. After completion of the required 

period of service, they should be considered for 

regulazi sation. 

Con tdL..P/8. 
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(iii) A 	/tenOraXy eu1oyees shou&d not be 

replaced by other adhOq"tOrarY employees 

and should be retained in Wreference to tha r 

juniors and outsiders. 

The Review Application filed by the 

re,ondents against the Judgment dated 10. 2.94 being 

R.A. 165/94 in O.A. 2246/92. R.A. 171/94 in O.A. 1601/92 

and R.A. 172/94 in O.A. 2418/9 2 was dinissed by the 

Central Administrative Tribunal, Principal Bench, 

New Delhi by a common Judgment dated 9.5.94. 

A copY of the order dated 9.5.94 is 

annexed herewith as ANNEXURE..8. 

4.14 	The applicant states that the applicant 

being similarly situated with that of the applicant 

in 0• A. No • 2246/920, 160 1/92 and 2418/92, he is also 

entitled to regularisation end accordingly, made 

several representations before the respondents for 

regularisation of his service by extending the same 

benefit to the applicant, bwever, the respondents 

have not regularised the services of the applicant 

ti]]. date. 

I 

Contd. . .P/8(A) 
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A copy of one such r,resentation dated 

16,8.95•and its forwarding letter, dated 

16.8.95 are annexed herewith as MNMWRES. 

Land io respectively. 

5 • GROUNDS FOR RLIF WI TM LEGAL P ROVI SIO 

	

5.1 	For that the applicant being similarly placed 

to the app1i.ant in O.A. No. 2246/92, 1601/92 and 2418/92 

and the Review .çplicatiOn therein, the same benefit 

ought to have been extended to the applicant. 

	

5.2 	For that the reapondents having utilised 

the services of the appli cant in eloitatiVe terms i 

his services ought to have been regularised. 

	

5,3 	For that the applicant's services are 

twninated from time to time by giving artificial 

breaks all these years depriving the applicant from 

continuous employment and emoluments, therefore, his 

serces are required to be regulatised with effect 

from his initial date of woxkcharged employment 

with all consequential benefits. 

5.4 	For that there being vacancy under the respon.- 

dents to accommodate applicant on regular basis, the 

Contd. . ,P/9. 

I 
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respondents are required to be directed to regularis' 

the services of the applicant giving him all benefits 

retrospectively. 

51 5 	For that the applicant has been discriminated 

against any persons who are not serving an and/Or, casual 

fxñ*x basis are appointed from outside the state dapri-

ving the claim of the applicant which cannot stand the 

test of judiaal scrutiny. 

	

5.6 	For that the respondents have deprived the 

applicant from his legitimate claim of regularisation in 

derogation of the circulars and guidelines issued by the 

Government for such regularisatiOn. 

	

5,7 	For that the Union of India being a model 	lOy- 

er the respondents ought to have given the benefit of 

regularisatiOn to the applicant without the applicant 

askinq for it. 

	

5.8 	For that the applicant having served under the 

responddellts in eploitative terms for such a long period 

due to his utter poverty, he has lot his most valuable 

years in life and has crossed the aqe for appoinneflt 

in other Central Govt. job. Hence if the respondents 

are not directed to appezt the applicant on recjula 

basis, grave prejudice will be perpetrated on the applican 

and he will not be able to get any enploymeflt elsewhere. 

5119 	For that the action of the respondents are 

illegal. arbitrary and not sustainable in law. 

ntd.. .P/lO. 
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DETPILS OP REMEDIES EXHAUSP : 

The applicant declares that the has taken 

recourse to all the remedies available to him under the 

relevant service rules and he has not been granted the 

benefit of regularisation by the respondents inapite of 

submission of representation. 

MATTERS NOT PREVIOUSLY FILED OWP.WING 
BEPO RE ANY 0 THER CDTJ RT: 

The applicant  further declares that he has not 

previously filed any application, writ petition or suit 

regarding the matter in respect of which this application 

haa been made befOEe any Court or any other aut1rity or 

any other Bench of the Tribunal, nor any such application, 

writ petition or suit is pending before any of then. 

RELIEFS SOUGHT: 

On the facts and circumstances.. the applicant 

prays for the following reliefs . 

A direction to the respondents to regularise the 

services of the applicant giving him the benefit 

of regularisation from date of his initial appoint.. 

ment on work charged basis with all consequential 

benefits. 

A declaration that the applicant earned temporary 

status from 10.9.93. 

Any other relief or reliefs to which the applicant 

is entitled under law and equity. 

Cost of the application. 

Contd ... P/11. 
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INTERiM ORDER PRAYED FOR : 

The applicant states that his service haè been 

sought to be terminated on 15.10.95 although there is 

requir€mant as well as vacancy to acmmthdate the 

applicant. As such, in the interim, the reondits may be 

directed to utilise the services of the applicant on work.-

charged/casual basis till regularisation of the service, 

and not to terminate his service. 

 

The application is filed through Advocate. 

pARTICULARS OF THE IJ.O. : 

(i) I.P.O. No.' O 	7S(ii) Date 

(iii)Payable at : &iwahati. 

LI ST OF ENCLOSURES 

As stated in the Index. 

VE R I P I C A .T I. 0 N 

I, Shri Rarnu Sharma, aged about 28 years, 

residt of Amdah village, the abovenamed applicant *  

do hereby verify and state that the statements made in 

paragraphs 1 to 4 and 6 to 12 are true to my )Q2owledge 

those made in paragraph 5 are true to my legaladvice 

and I have not suppressed any material facts. 

And I sign this verification on this the jq[' 

day of Sep tenbe r 19cA at (3uwahati. 
/ / - 
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ANNEXURE-  

AMt ftF4(UEU 	 pHOI4F Nci_83445 
Q1JWMiP.TI 	 GOVERN IfJI'T OF INDIA 

CENTRAL W1½.TER COMMLSSIC 
BARIK DIVISIONS 81A MILESs RPRENGI ROPiD 

NO. A..16021/5/89.EStt_II/ ,5'(— 	Dated the /89 0  

pFICE pIiL 

Shri Ramu Sharras is hereby tpointed as C8su11. Khalast 
at the rate of pa . 25/.. per dy we.f. 2.2.89 to 31.3.89. 	

•1 

His pCy is Ctirgeab1e to R & M of Workshop. 

The ap p ointment Is pUrely on temporary basis. His apDo. 
intnnt will be terinatable at any time without assigning any reason. 

No T.A. will be admissible for joining duty. The period 
of his Service will not CoUnt for Seniority. 

/ 
- / 

( 

( H.R. BHhGA.T ) 
ETjVF. __I1E 

Copy for infortion and necessary action to 	 j 

1. 	 The Accounts Branch, Bark Division, CWC. Guwahati, 

The I Chrc, Ilechanical Sub.Division, CWC QuwaLatt 

Shri Ramu Sharma, through &sstt. Engineer, MechaniCal 
Slib..Division, CWC Guwahati. 

Ij 
uTJrIVF?A1QIREEj. 

•- 

\ 	. 

*ttested. 
ol 

f 

Myocate 



GRAM: XW W 
0 UfiU?TI 

Lfi~.NNEXURE--ij ..1 
PHONE NO . 83445 	1, 

Governnnt of Indj, 
Cntr•l Vlater Co!nritor2 

J3arak Division, Six Miles, Nreni Road 

Dated the 	1\ 

Ii O 

PFFICE ORDER 

3hri. Z&nu Sharrna Is hercby appointed as Casua1 
Lcbour at t1je rate of i, 25/-. per day w,€• f, 2,10,89 	30110 89 

• 	 I-th3 pay is chargeable to R & N of Workshop, 

Th appointment is purely on teriporary basis, His 
appoi zi trn e ri t Will be term! nabi e at any thin e iAthout ass! g ni ng 
any reason, 

lb Ti tzLll be admissible for jolriinc duty. The 
period of his ervices will not count for Seniority, 

(II. R,)Dm7GAT) 
-- 

Qpy for information and. neces - ary action to, 

1 0 	 The AccountI3rarKTh, I3ara}c Division, (C, 0ubatj, 

2, 	 The Asstt, 1ngineer,  r'chapjca). SubuDjvjfl,c.W.JC. 
Gueahatj, 

ThrI R3rnz Sharma, through Asset, Enqineer, Mechanica 
Sub-D1cj-jsion, C,' • C, Ouwahati,t 

-. 

 

-EXWVTIVE IJI , 

/ 

C 

- 	 - 

Attested, 

Uvocate. / 
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GRAM : 	'XENGAUGE" 	 No. MBD-I 	4/Estt.II/95,',;. --- '3t, 
NTI 	 Goviient Ofndia - 

Middle Brahmaputra Division, 
Central Water,  Commission, 

TELE : 	560445 	 Rajgaih ROad, Guwahati: - 7, 

Dated the____ 

/ 

-7 2JL/7Z 

The undersigned 
• 	to the following persons as "SEASONAL" 

hereby offers appointment 
W/C Khalasi in the Work- 

Charged establishment in the pay Scale of Ps. 750-12-870-EB - 
1 4-9 140/_ with usual allowances as.admissjble as per rules from 
time'to tirne 

S/N, 	jamend ;adrs of :Emploent: 	Pace of 	Remarks 
candidates ,Exchange , 	 posting 

,Regd. 	No. 

1. 	Sri Arun Rajbongshi, 
C/O,Srj B.C.as, 	M..SUb- 

2726/86 G&D site,Sonaur, 

Division,C/C,Guwahatj. 
under MSD,Guwahati. 

2 	Sri Harish Ch. Barrnan, 1509/80 -do 
C/O,Mech. SUb-Djvn.,CWC, 
Guwahati-22., 

3. 	Sri Chandi Ram Das, 6607/89 -do- 
C/O, Mech. 'SUb-DIVn.,CWC, 
Khanapara,Guwahati-22. 

4, 	Sri Anánta Kr.Rabha, .726/82 G&D site,haq 
Th dO, Srinus 	abha, 	

. under MSD,Guibaj. 
'Jill-Kamarpara, P.O- 
Daraduri, Goalpara. 

• Sri Putul Khound, 1071 /84 G&D Site,E'iu1si,, 
Vill-Borkuna, P.0-Gear- under MSD,Guwahati, 
uabari (Biswanath Charali) 
DiSt-Sonitpur,Pin-784176. 

Sri. Dine.shCh.Das, 
C/O,Smt. Karani bala Das, 

3220/79 G&D site, Dudhnai, 

Dhankar Nagar, A.T.,Road, 
under MSD,Guwahati, 

Panbazar, Guwahatj-1.. 	. 

. 	 Sri Dilip ChKhatniar, 987/85 MSDCC,Guwahti.22. 
Vill-Barjoha iBhatikur, 
Dist-Nowgoan, 	. 

Sri Bipin Rabha, 
.C/0,Mech. 	SUb.-DjVfl.,CWC, 

518/93 G&D site,Kulsi, 
under MSD,Guwahati. 

• 	 Khanapara, Guwahati_22. 

Sri Rohini Kr. Roy, 1718/79 G&D site, DudhrIai, 
C/0, Sri Banainali Roy, under MSD,Guwahati, 
Vill- Charaimari; P0- 
Amjonga, Goalpara, Assam. 

• 	 Attest&j 

Contd..,. 2/- 
/ 
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3 	II45I 
Sri Jarna1 Ch. Rabha 	854/82 	G&D site,Dudhnai, 

• Vili-Borpatian.:P.0-.. 	 under MSD,Guwahati 
Chatmatia, Dist-Goal- 
para. 

Sri .Pratap.Ch.Sharma; 	9178/82: 	-do- 
• 	 C/0, SriTaruñCh. Sharma, 	 ;• 

• Arunadoy. Press,Silpukhuri, 	- 
Guwahati-3... •. 

Sri Ramu Sharrna, 	, 	8040/92 	Mech. Wcrk..Shop, 
C/O, Mech..Sub-i)ivn.,CWC, : •. 	 Guwahatj-22. 

:hanapara,.Guwahati_22, 	L 
13 Sri Gadadhar Bharali 	3768/90 	Guest House at 

C/o, Nech. Sub-iJivn.,C\VC, 	• 	MBD-II,Güwahati. 
Guwahati-22 	• . 	• 

14 Sri promod Ch. Deka, 	3C64/76 	Mech, Sub-Dlvn., 
C/0,Mech. Sub-IJivn.,. 	 CC,Guwàhati-22, 
C/C, Guwahati-22. 	 ( G&D site Sonapur) 

I5.-.9mt, Mira Dàs, 	 4928191.. 	MSD,Guwahti (àom-' 
• 	 6Mle; Guwahatj_22. 	 .pilation & checking 

GDS data) •  

The appointment is on ad-hoc basis to be eff-
ective from 1:5-5-95 (FN) and is purely temporary and will not 

• 	continue beyond i4-1O-95(AN), or:completion'of work whichever 
• 	--j-s-earljer without further ot±ce-r--- 	 . 

The appointee should produce b?fore joining 
the post a certificate of physical fitness from a comptent 

authority. T: :t:,No travelling allowdnce will be allbwed for 
joiningthe above.appointment. 

All the pers'on concern may please report to 
their respective site on 15-5-95 (FN) positively. 	-. S 

• 	 : 

•( A.S.P. SINHA ) 
EXECUTIVE ENGINEER 

Copy forwarded f9r information &necessary action to :- 

The A.E,, Mech 	 GahatL 
The date of joining of the person concerned may please be in-
tithated to thisoffice in due course. 	.• 

• 	-Person concerned ( 16 cbpies ). He should note 
that there is no chance of regularisatjonof.servje in near 
future. 

• The A/B, NED; CWC, Guahati-7. 
The D/B, NBD, CWC, Guwahati_7. 

5) 	 • 	The J.E.(HQ), MBD-II,C%iC, Guwahati-22. 
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ANNEXURE-4 

Working period 	No, of Appointed as Place of 	Pay 
as 

a a n 	 oana 	 s_a 

989 

2.2.89 to 31,3.89 	58 	Casual Khala, R&M.work.. Rs.25/- 
si 	 shop 	perday. 

2.4.89 to 31. 5.89 	59 	Skilled/Casu. 	...do- 	-do- - 
Labour 

2,60 89 to 31.7.89 	59 	-dO- 	 -do.. 

2.8.89 to 3(),9• 89 	59 	Casual Labour 	.Q... 	do 

2.10.89 to 30.11.89 	59 	...dO.. 	 do... 

2.12.89 to 31.12,89 	30 	-do... 	 -do.. 	-do- 

333 

Ie] 

1.1.90 to 29.1.90 29 ...cb.. ..do.. -do... 

31, 1.90 to 28. 3.90 59 - do... -do.. 

1.4.90 to 25.9.90 59 W/C Labour -do.. Rs,900/, P.M. 

31.5.90 to 28.7.90 59 -do... .d 

28.9.90 to 25.11.90 59 -do- -do- -do- 

27.11.90 to 21.12.90 	35 -do- -do- 

319 

1991  

1.1.91 to 24.1.91 24 5do- -do... 

26.1.91 to 25. 3.91 59 -dO- 

27.3.91 to 24.5.91 59 do... do- 

27.5,91 to 24.7.91 59 -do- -do- 

26.7.91 to 22..9.1 59 -do- -do- 

24.9.91 to 21.11.91 59 -do... -do.. 

1992 

1.1.92 to 28.2.92 59 W/C Labour Rs,36/- p.d. 

23.3.92 to .5.92 59 -do- Ps.30/... p.d. 

14.5.92 to 15.10.92 150 Seasonal Khalasi Rs.750-.940/-
p.m.(scale 

17. 10.92 to 15.12.92 59 W/C Labour Rs.30/- per d 

17.12.92 to 31.12.92 15 -do- Rs.30/- perday 

ntd.... 

/ 



- do-. 

-do-. 

-do.. 

Seasonal W/C 
Khalasi 

..do.. 

-dO- 

Rs. 750_940/..p.m. 
(Scale). 

3 

	

/ 
?nnex. 4 contd. 

_2LLaX2 	 _ax 

1993 

1.1.93 to 31.1.93 31 

2.2.93 to 29.2.93' 27 

2.3.93 to 13.5.93 73 

15.5.93 to 15.10.93 150 

281 

1994 

23. 2.94 to 13.5.94 	80 

16.5.94 to 15.10.94 150 

1.1,1.94 to 31.12.94 	61.  
291 

W/C La)our 

- do.. 

Seasonal Khalasi 

Rs.30 per day 

- do-. 

.750-.940/-
p.m. ('scale) 

paj:t-time W/C 
Electrician 

Seasonal W/C 
Khalasi 

part-time 
Electrici. an  

consolidated pay 
of Rs.750/- p.m. 

RS.750-940/ p.m. 
'(scale) 

Rs.750/- p.m. 

1995 

1.1.95 to 28.1.95 •28 

30.1.95 to 29.4.95 89 

2.5.95 to 12.5.95 ' 	11 

15.5.95 to 14.10.95, 150 

278 

... 

r Rr 	t1ASlC. 
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/ 	
or nnen t of I ndj a / 	

Mini ;try Of P?V,ot,nu.J 
ruhljc (.rjva,ics &  [Departii lQ nt of Person;)j & Train(lJ. 

New Delhi Ihe 8th April,1991 

OFFiCE MEODJM 

Sub: -hegulari sation 
O S ?rvi ce of casual Workprc in Group• D' posts - Rela.<at101 01 GWplUy!fllt QCh3nie procdtiro and Upper age limit. 

The undersigned is directed to rfor to this
, ritis OM No49014/4/7Estt(c) dated 21st March, 1979 wherojr 

the condjtjor.s for 
rgu1arjsatjon of casual 'orkrs against 

Group '0' 
posts were prescribed 	The policy ''ith VeJ .Jr(j to 'aer)t and remuneration of casual workers In Centraj 

Govoz'n,it 	offices has been reviewed from time to LIni and det.-,i ld iuidcIj nos in the matter were 1ssud vide OM No. 4O 14 /2/86J:f. (C) d.jtI 7th June, 1988. 	- 

p 

24 	Requests have 	O"J b'n 	t'cvec Irom v u i ous M.i I)i I ri r/ Dep(3rtn)cflt 	for a11o,',jj 	r1.ix1:t Ion In th 	('ndi U on 	(ii ttpj'r •h ) O 
limit and SPOnSOII)j) thrnu('! 	Pl')Yuiiit ('XCh,ii 	I 01 Li(jLil,i tion of such Casual 	Il(yoi: 	

(i(j) 'U' JL1[ 	\'l)n W(FO 
recruited prior' to 	 • 	., t1.t.i oi j 	if 'tljdCJj,jc.; 
Th 	matter has be2n co Sd''Nt '!d !epi nj in view thr iic t thLlt 
the casual employs 	Ion 	to th econoruici'iliy v3kc i Setjo of the Society and ter!njnatj, of tti.ir srvScts .vill cause undue hardsh!p to them, it has 

h 'on decided, as 6 on tim? m:.are, in COnsultation with th Dirccto GnraJ Employn€mt & l'raj IlIfRj, Ministry of La'icur, that 
CdSUa1 work rs r(crui ted before 1.6. and who are in SerVice on the date f i;su0 of thc.se irIstructi05, may be Considered for rogulai a 	'irI. to Group 'U' po;' , i terms of the qenera intructjo 

, e .cn if thy wore r?crt ted 
otherwise than throjgh emp 1 oytitit XCh.ftJC and had crose (  the upper age limit prescrjb:d for the post, provided thy ar ,  o th rwjse Oliibl 	for regu.a1: appojntiit in all other i' ;pocts. . 	It is onc2 again rei ti - t1i 	Ii I. recriji ti',nL 	cr1sJa I in Central 	over11mu'fl1 of fic 	mty be r 	ii) ati 	c 1  I' in accordance 'ith th 	2uioJj:. 	

in thi  OM No;49014/2/86Ett(c) dtd 
	

of n"jj(c( of these ins tructions ShouJd b -  ;i c.ved very Sen ou;ly and 
hlOU1h t 

to the notice of the ao;rcprjat 	Juftozi tic5 for t kj,1 and suitable action against th 

. 

Attested 

A -  Y ,  Am"s ~ ~ a., - 	-  
Adyot0 



ANNEJRF-..6 

Copy of O.M. No, 51016/2/90-.Estt.(c) dated 10.9.93 
from Ministry of Personnel, P.O. and Pensions 
(Department of Personnel & Training). 

Sub : Grant of temporary status and regularisatiofl of 
casual wO rke r s formulation of vcheme in Pursuance 

of the CAT, Principal Bench, New Delhi, judneflt 
dated 16th Feb. 1990 in the case of Shri Raj 
Kamal & Others V. UOI. 

The guidelines in the matter of recruitment Of 

persons on dail-wage basis in Ctral Government offices 

were issued vide this Departnent's,O.M. No.. 49014/2/86-. 

Estt.(C) .lated 7.6.88. The policy has further been reviewed 

in the light of the judnent of the CAT, Principal Bench, 

New Delhi delivered on 16.2.90 in the writ petition filed 

by Shri Raj IZamal and others Vs. Union of India and it has 

been decided that while the existing guidelines contained 

in O.M. dated 7.6.1988 may continue to be followed, the 

grant of torary status to the casual employees, who are 

• pres&tly employed and have rendered one year of sontinuous 

service in Central (vernment offices other than Department 

of Telecom, Posts and Railways may be regulated by the 

Scheme as appended. 

2. Ministry of Fince etc. are requested to 

bring the scheme to the notice of appointing authorities 

under the a&ninistrative control and ensure that recruit-

men t of casual employees is done in acco rdafl ce with the 

guidelines contained in Office Memoranthm dated 7.6.1988 

Cases of negligence shou&d be viewed seriously and brought 

to the notice of appropriate authorites for taking prompt 

and suitable action. 

Contd.... 

attested, 

~' V. tws ~X_C- 

Advocatos 
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ANNEXTJRE A 

Department of Personnel & TraininQ, Casual Labourets(Grant 

of Temporary Status and RegularisatiOn) Scheme.. 

This Scheme shall be called "Casual Labourers (Grant of 

Temporary Status and Regularisation) Scheme of G9ve9lmeUt 

of India, 1993." 

This scheme will come into force w.e.f. 1.9.1993. 

Thi s scheme is 	ii cable to casual labourers in 

employment of the Ministries/Departments of Government 

of India and their attached and subordinate offices, 

on the date of issue of these orders. But it shall 

not be applicable to casual workers in Railwaysp  

Department of Telecommunication and Department of 

Posts who already have their osn schemes.. 

T=ogaa Statu 

Temporary status would be conferred on all casual 

labourers who are in employment on. the dateof 

issue of this O.M. and who have rendered a conti-

nuous service of atleast one year, which means 

that they must have been engaged for a period 

of atleast 240 days (206 days in the case of 

offices observing 5 days week). 

Such conferment of temporary status would be without 

reference to the creation/availability of regular' 

Group 'D posts. 

Cbnfermeflt of tnporary status on a casual labourer 

would not involve any change in his duties and 

reonsibilities. The engagement will be on daily 

rates of pay on need basis. He may be deployed 

anywhere within the recruitment unit/territorial 

circle on the basis of availability of work. 

Such casual labourers who acquire temporary status 

Will not however be brought on to the permanent 

estabuistnent unless they are selected through 

regular selection process for GroupD' posts. 

Con td..P/3. 

/ 
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Annex. 6 contd. 

5. Temporary status wouod entitle the casual labourers 
to the following benefits : 

Wages at daily rates with reference to the minimum 

of the pay scale for a correonding regular Group 'D' 

official including DA HRA and CCA. 

Benefits of increments at the same rate as applicable 

to a Group D employee would be taken into account 

for caictilating pro-rata wages for every one year of 

service subject to performance of duty for atleast 
240 days (206 days in administrative offices observinq 

5 days week) in the year from the date of conferixient 

of temporary status. 

Leave entitldent will be on a pro-rata basis at the 
xnat rate of one day for every 10 days of work, casual 

or any other kind of leave, except maternity leave, 

will not be admissible they will also be allowed to 

carry forward the leave at thebr credit on their 

regularisation. They will not be entitled to the 

benefits of encaslinontof leave on termination of 
service for any reason or on their quitting service. 

Maternity leave to lady casual labourers as admissible 

- 	 to regular Group 'D' employees will be allowed. 

50% of the service rendered under Trorary Status 

wou&d be counted for the purpose of retirement benefits 

after their regularisation. 

After rendering three years' continuous service after 

conferment of temporary status, the casul labourers 

woUd be treated an part with temporary Group 11 

employees for the purpose of contribution to the 

General Provident Fund and would also further be 

eligible for the grant of Festival Advance/Flood 

Advance on the same conditions as are applicableto 
temporary Group D employees, provided they furnish 
two sureties from permanent Govt. Servants of their 

Department. 

Contd .... P/4. 

A  I -L -e - lu 

yj( 1A , 



L 
Annex. 4 contd. 

(vii) Uniti they are regularised,, they would be entitled to 

P roductivity Linked Bonus/Ad-hoc bonus only at the  

rates as spplicable to casual labourers. 

No benefits other than athose specified above will 

be admissible to casual labourer with tenorary status. 

Ilowever, if any additional beiefits are admissible to xa 

casual lak workers wo rkin q in in dust ri a). e stabli sInen ts 

in view of provisions of Industrial Dispute Act, they 

shall continue to be admissible to such casual labourers. 

Despite conferment of tnporary status, the services 

of a casual labourerz may be dispensed with by giving a 

notice of one month in writing. A casual labour with tempO-

rary status can also quit service by giving awritten notice 

of one month. The wages for the notice periOd will be 

payable only for the days on which such casual worker is 

engaged on 'work. 

Procedure for fiX)g up of Group ID POst. 

Two out of every three vacancies in Group D cadres 

in respective offices where the casual labourers have 

been working would be filled up as per extant recruit.. 

ment rules and in accordance with the instructions 

issued by Deparbnent of Personnel & Training from 

amongst casual workers with temporary status. }bwever, 

regular Group 'ID' staff rendered surplus for any 

reason will have prior, claim for absorption against 

existing/future vacancies. In case of illiterate 

casual labourers or those who fail to fulfil the 

minimum qualificatiai prescribed for post regulaxisation 
• 

	

	 will be considered only against those posts in respect 

of which literacy or lack of minim.rn qualification will 
• 

	

	 not be a requisite qualification. They would be allowed 

age relaxation equivalent to the period for which 

they have worked continuously as casual labour. 

Contd....P/5. 

r 



annex. 4 cntd. 

- 4 -  

91 On regularisation of casual worker with tetiporary 
status, no substitute in his place Will be appointed 
as was not holding any post. Violation of this should 
be viewed very seriously and attention of the app tO_ 

priate authorities should be drawn to such cases for 

suitable disciplinary action EXR against the officers 

violating these instructions. 

In future, the guidelines as contained in this 
Darnent's O.M. dated 7.6.88 should be,followed 
strictly in the matter of engagement of casual errployees 
in Ctral Government offices. 

Departtient of Personnel & Training will have the 
pOwer to make amendmen ts o r relax any of the p ro vi siozis 

in the scheme that may be ccosidered necessary from time 
to time. 

.... 

U 



LAN NEXURE- 
CIMAM '."CL NUAST 41 	tiU.-15017/12 (1/2_stt. J 1/2192-94 

Tk—T- 	Gavcrnmcnt of  
F3rcflmaoutra-flcrck Circle 

PiWIF. no.61073 	Ccntrc'l tfttcr C'mmjjn 
Nahin niagar : JCnCpJtfl, 
Gu..iccti ( Assam : 701026 ) 

Da ted .1/7/1 992 

IL r10R;;r;Dur 1  

Tnc undersigned offers copoint.rpcnt to Shri Sukumar 
Ff!la 13vInq £mploymcnt flegistration No.5347/75/Xfl2.10 in the 
workcncrgcc Estt, as Tcmorcry Knciasj in tnc Pay celc? of 
.750-12-70-[-14-94fl/- with usual cllotjanccs at the ratos 

admissibic under rules from time to time, 

The arointment Is purely tcmoorcry but likcly to continue 
in future. He will he on nrobatinn for 2(ttio) years, 

The Opnolntmont may he terminated at any tirru by onc month 
notice given by e ither s idc u Itriout Ess thing any reason 

Thc rqit of terminating the services of tfle appolntcc 

forthwith or bc-fore the cxpiry of the notice period by 
mckinq pcymCnt to !)im as sum equivalent to the pay & 
ci Iowa nccs for the per lod of notice or the un-cxolrcd 
portion thereof rest with toe undersigned. 

Shri Sukuniar Baic is hereby caked to report for duty to 
t)lc Kim! POLJer house sitr, under '1, ELSub-fljvic ion LWC, 
Rigrh oad,Cuwanati-7(Ascm) L.ijthjfl 15(FlftecnSdays 
from toe date of issue of this crrorcndum failing whicli 
toe offer will be trcctc as cance lie-cl. 

rc IT IONS or S[Rtj I[ 

The appointment carries with it We liability to serve 
any part of the Nnr tfl Eastirn Region and L!cst E-lengcl. 

Toe a000lntcc sooul produce hcforc joining tnc post C 

certificate of Physical fitness from a competent ccfIcai 
Cuthority, 

3 0 	 ro travelling allowance will he ellot-,icci for joining the 
abavc apnointmcnt, 

. 	This offer coca not carry I\il India Trenfcr Liability 
benefit, if Cny. 

To, 
Silt-I Sukumar flala, 
LID. Late 8.P, 	lc, 
P.O. Vivckanrnc!c Patti, 
Pt, :alnaiguri(tcst hc-nqnl) 

S c / - 

LODy for information A necessary action to:- 

1 	The Exccutjc Inginccr, L P Divn.,LUCickin1rarc,c.lvDajg(jrj- 
735101(W13) for information 	nuccssary action. Inc memorandum 
may kindly he handed ovr to the concerned person duty/ 
obtaining aok0rcccipt. 

2, 	Tile [xccutivc Lnqinccr,r.9,D1un,,cuiar,ctj For information 
and necessary action. 

Sd/- 30.6.92. 
Sunerintcncinci Inqincer 

Attested 
1 	

. 	 r 
Advocate. 
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TUL.. 

Central 	Admjn1etrtj, 	Tribunal 
Principal 	Bnch, 	New Delhi. 

5/94 	in 	BA— 226 6/9? 	R 	17 1/94 	in 	D 	1 	1/92 and 	flIk._172/94 	in 	OA_2416/92. 

Neu 	9e1hi 	thi a. the 	ti_ 	Day 	oF 	May 	1994 

Hon'bju 	f1r. 	Jutic8 	S.K. 	Dhaon, 	VlcC_Chairma(J) 
Flon'bla 	f1r. 	G.M. 	Dhoundiyal, 	llember(A) 

— 	 171/94 	in 	OA11/92 

1 	The 	Secretary, 
Ilin i8try 	or 	Water 	Re 

• Shram 	Shaktj 	!3h2van, 
Nu 	Delhi. 

The 	CIiIrmani, 
Central 	tJLor 	Com'nis5ion, 
Sua 	Ohavn, 	i,K • 	Puran, 
Ne -j 	Delhi. 

The 	E:xeculjve 	Enqineor, 
Central 	Store3 	Djuri 
Central 	Water. Commission, 
fl.V.. 	Puram, 	.feu 	Oelhl, 	 !ev.ieu 	Applicant 	/ 	 ¶ • 	: 	reBoonenL 5 	In 	DA. 

thrrqh 	5h. 	Jnq 	Eiih) 

n_165/g4 	inC 	274 6/92 	ve,rJ3 

Shr i 	Ja'ant 	Rumar 	Pathalz, 
S/o 	Sh. 	Kuheshuarpatiak, 
Assistant 	Electrician, 
Centrj1 	5tore 	Oivn, 
Central 	Water 	Commission, 
West 	9 lock 	1, 	Jinq.o, 
2nd 	r1001, 	R.V. 	Purm, 
New Oelhj 	 flgzoondpnt 	in RA/ 

apoj icant 	in 	BA, 

n 1 _ 1 71LC4 	in 	OL1601/92 

Shr i 	fl1nh 	Kurn.i- 	Saini, 
5/0 	Shri 	Jeer 	Sain 	Saini, 
Wo r k c h ir o F-4 	Rh di 	i, 
under 	Execuijie 	CnIneez, 
Cnntr.d 	Stores 	Div1!jon, 
Central 	Water 	Cninmlseion, 
JeL 	91nck 	Nc. i 	Wjn ij 	f1: • ', 
2nd 	Floor, 	R.K. 	Purm, 
HOd 	naihi. 	 R.nonionL. in 	OA/ 

açfl 1cnt 	in 	BA 

iA_17 ?/ 9 6 	Li 	OA 	2418/92 

1, 	5irj 	.'ii end 'r 	Sharma, 
Yo 	Sh. 	Oh 	an 

Attted 
Carnntor, 	Cnr,tr.-,) 	Storn 	Oivn., 
Central 	J.1i'r 	Commi31on, 
Wn,t 	Oldck 	N0 	1, 	LJlnq 	No.4, P- 2n1 	Floor, 	. K. 	Pw am, 



- 

 Sh. Raju 	K3hy.p, 
5/a Shr.j 	Nikka 	flam, 

 Sh. 
Sb 

Oaya Rm, 
o Sh. 	ar1çJa 	fiarn, 

4, Shri Dali 	Singh, 
s/c Sh, 	Ohup 	Singh 1  

 hri Ciri Raj, 
S/c Shri 	Mi ahri 	Singh, 

 Shri 8ijndra, 
5/a Sh. 	Tate Ram, 

7 • 
- 

S h. Ram 	4 XU 
- S/c 

1#1t .'t 

Sh, Uda 	Xufjra 

­  " P 

•_ 	JuIA 

(Serial No.2 
Divn 0  ,Centr 
Neu Delhi,) 

dg)j verj hy 

ruLwcuL 	 Re5pondf5 in RAt 
Applicants in DA. 

to 6 work ing i Central Stores 
l Water Cammi1on,R.K, Puram, 

00E 	(9y C1fiCULT10(4) 
Ho ntb].o  Mx 	8..Dhoun1iya1, flCmbnr(A) 

These revjp aj111ctjone hie been filed 

tiy ti 	resiordpnc 	 nt thb Cr.r 	ju-;)1 J e ,  4  

on 10,02,94 in 0, A. Nc' 	223, 884, 1531, 224 C  

1q92. 	The following directions wore qiven;.. 

(i) 	the rsondents shal) pre7are a schms 
for •ree-tj on and reularjatjcn cf the 
Caul Labourers e -nloyed by them e  This 
scheme should take into account the reuypr 
post, that can he cret er, tal<InQ into 
account te fict that oven if a particulç 
scheme is c0mle1oc1, ne 	-chome n  are ljnchr,d every year, 	An 58s!ment of the reju1ar 
pot that can be created on this basis 
shawl d be made. 	For r ecu1 an satlon, a) 11 
thoo, who hue Comp1od 240 days service 
in tic COfl6BCUIIVO 	years, should be qiveri 
priority in ac:Qrdar)ce with their le' - t•h of service; 

Thc50 9  who have complete 120 days of 
5hculd be given temporary status in accorrL 
ance with the inetructjon5 iunc1 by the 
departrnnL c 	oortonriel from tirre to time. 
Pter com-letjon ci! the reQuired pnrlo1 ' 
rvico, they 5hOUJi he onider 	fcr r UI at I 
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Adhoc/temporary employees ehould nct be 
r p1 zcad by other ad ho c/tempor ary emnl.oyee 
and should he retiined in preference to 
their juniors and outsiders; 

Such a 5cherne 3hall he suhmitte by th 
•rcoondents for scrutiny of this Tribunol 
within a period of three month8 from the 
date or communiction of this order by the 
petitioner to them.. 

The re.,ieu applicants claim that though th 

inpursd arder is very much lerial and ha.bon pe5ed 

R ft 81  1v 	c,n8idrMb1e thought, 
ri 

retention QP junler p.eople while render 6 - th iR 3aniar 

people surplus. 	It is their contention that due to 

f innci1 constrainst and comjletion of works in hand 

U/c 3taff' under difrarent categori' 	fron both Central 

Store 0ivision as well as Plenninq Division are likely 

to be rnn:ler el surplus after 31.3.1994. 	It has also been 

menti.red t.hdt the Miri3try of Fin;ni; h.s aph4si.3n 

surrender or 10 of existing post under LI/C Estt, also 

for declarin10% post on LI/c estah1jhment, Thea, ha'e 

stted that due to financial constraints and lack of 

schenes, the aoplic.nts were not entitled for any re 

quLristion of their srvice. 

There i5 nothing in these dirction5 which 

forces the review apouicants to re'julorie casual workrs 

in the absence of any post. They can take into account 

the latest position regarding the pro.jeces which are 

continuing and reach the conclusion tht no more r'qular 

post can be created. The second dizecLcn only relates 

to implementation of the deci eion of the Deptt. of 

Per 5orinel regarding temporary status being given to 

casual Lorker5 who have worked for 12 1  days. 	Crtainly, 

it cannot be accepted that the applicants will not imnlvont 

their own orc1er. The direction No.3 is basodn'we11 ' 

	

' , 	

S. 
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estajh ed prjncjol e . 	 - 

Ue, ther eror a, hoH th3t noqorror anporent on 

the,race 	
Juganent hs bean brouht out in the review 

c:t-'n9 wh] ch are heieby dsmjcse. 	Iti 	ritht-  j 
' 

th t 	charna 	eprir ed in the 1 hb 

1 be pr eLer tad for scr ut Thy to thi
V;,jhj 

the' stipulte' -i tine s  
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To 

- 

The Executive Engineer, 
Government Of India 
Central water Commission, 
Middle Brahmaputra Division-Il 
aix mile, Panjabari road 
Khanapara, Guwahati-78102. 

Dated Guwahati, the__________ 

( Through proper ohann.l ) 

Subject :- 	Request for appoitment as khalasi 
on regular basis regarding. 

Sir, 
\iith reference to the subject cited 

above I beg I to inform you that I am serving under your 
department as oauul labour/seusoniti khalaai since the 
yearl5th February 1988 to till now. 

It is to . noted due that I served 
for more than 240 days in different years. 

I &m to inform ou that iide O.M. 
No. 49014/4/90-Estt (C) issued by the Ministry of Per-
sonnel, Government Of India dated 8th April 1991 and 
similar other circular issued by the Govt. Of India fvom 
time tg time 1  L17  has been stressed the need for regula.. 
risinall casual employees like me and I beg to state 
that on the basis of the circular and other guide lines 
issued by the Govt, Of India from time to tije, I was 
entitled to be regularised, but till date my services 
were not regularised. 

Therefore, I request you to kindly 
take necessary action for regularisation of my service 
at an early date. 

Your's faithfully 

gai&u øt4f)M 

Attested, 

r K . gttA_) 7a,  
Advocste, 



3o - 

Date__________ 

T0  

The Executive Engineer 
M.B. Division 
C.W.C., Guwahati 

Subject : 	Regularisation of service8 regarding. 

Sir, 

I am to forward herewith the following 
applications where In the applicants have requested 
for regularisation oVtheir services, 

1. Shri Gada dhar Bharali, S/Khalasi 

2, Shri Dma Rain Gogol, 

3. Shri Ramu Sharma, -do- 

It will note be out of place to mention 
here that the above seasonal khalasis are working in 
this organisation as casual khalasi/seasonal khalasi 
from time to time for quite a long period. It is 
therefore requested that their services may please be 
regularised u as per prevailing rule8 & regulation 
framed by the Govt, for the purpose. 

• 	 your's faithfully 

Attested 

a,v 
	

(D.c. MANDAL ) 
 AST'r. ENGINkER, MECH. SUB-DIVISION 

Advocate. 	 ç.w.c. ,KH•ANAPARA, GUAHATI-781022 

S. 


